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CRDER DATED 23-04-2003.

Heard Mr,FP,K,Mishra,Learned Ceunsel agppearing
for the Applicant and Mr, J,K.Nayak,Leatned Additicnal
Standing Ceunsel appearing fer the Respendents and perused

the recerds,

2. Grievance of the Applicant fer previding
enpleyment en cempassienate greund, having seen rejected
and cemmunicated in Memerandum dated 5th Fesruary, 2002
under Annexure-~?7, he has filed this Qriginal Applicatien
under sectien 19, of the administrative Tribunals Act,
1985 far quashimg the erder of rejection under Annexure.?
with a directiea te previde empleyient assistance te the

Applicant on cempassinnate greunds,

: Fact as Cevealed frem the Original Applicatien
is that the father ef the Applicant,sreathed his last
prematurely while im service en 26,11,.1999.,1It has seen
averred by the Applicant im his Original Agplicatien that
the deceased left sehind his old mether, widew and the
Applicant, and as the family is in dire and accute distress
cendition, after the death of the sele dread eamer of the
family, he apslied for previding empleyment assistance

in his faveur in erder t® remeve the distress cenditien,
But it is the case of the applicant that witheut censidering
his case in a rightful manner, the Respondents rejected
the said prayer @f the applicant under ANn exure=7,

4 Respondents have filed their ceunter. In the

ceunter it has seen disclesed by the Respondents th‘t/if/
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the Applicant is the third sen 8f the deceased Geuranga

Charan palai.The eldest son sri Ramesh Chandra pelai is
already empleyed as a Junier Clerk in the cGevernment

Beys High Sches,B3hudaneswar and the secend sen sri Subash
Chandra palai is serving as a Junier tngineer (civil)in
the nD.R.n.A.at Rayagada,The mether of the Agpplicant is
receiving ®, 2, 750/~ ®er menth, as family 2ension and

there is n® unmarried daughter.It has eeen specifically
averred by the Resgendents that all ef them are stayimg
tegether jeintly,It has further been disclesed ey the
Respondents that after recelst of the apglicatien fer
appeintment, the matter was enquired inte and since it

was feund that there is no financial hardshig,the grievance
of the applicant was rejected anéd cemmunicated te him vide

@rder undel Annexure- 7, X

3. Applicant ey filing rejeinder to the csunter of the
Respondents has disclesed that the twe sens are staying
separately and,as such, they are net lecking after the 1
Applicant and his mether,3ut ne cenclusive angd unimpeachasle
materials have been placed on recerd showing that the tye
srethers e¢f the Applicant are staying Separately er the

family is in distress cenditien.As the family is net

residing in the native village,the certificate granted

By The village Sarapanch(relating te separatien ef the

family)is not acceptasle,

€. It is worttwhile tomentien here that the very
esject @f the scheme for providing empleyment .SSiStaigE::F~
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en compassionaté greund, is te remeve the distress cenditien
of the family of a Government servant dying in hamess or who ‘
is retired on medical greunds,theresy leaving his family

in penury and witheut any means ef liveliheed,This is, hewever,
noet an alternative mode ©f generating emgleyment,This can
only ®e extended where the family is in indigent cenditien

and deserves immediate assistance fer relief frem financial
destitutien, The Respondents;in this case,after making
thereugh enquiry,censcieusly came te the conclusien that

the family is net in an indigent cenditien and this Trisunal
is not competent te make a reaving enquiry in erder te find
sut the truth er otherwise of the asserticn @f the Respondents
thadt all the family memders are staying jeintlys; mere se in
assence of any decumentary preef, further mere with regard

te the decision ef the Respendents that the family is net in
indigent cenditien dees net appeai\to the censcience of the

judiciary te bpe a wreng ene,

B. In the said@ premises,I find no reasen to interfere
with the decision ef the Respondents, and, therefore,this

Original Applicatien is dismissed being deveid ef any

(MANORANJAN Mg HAN TY) ﬁ

MEMB ER (JUDIGIALY 2> Jey [0

merit.No cests,




